
2t75 Oral Anawers AUGUST 17, i m Oral jltwiccrs 2 l 7fr

know whether the Gowm inent haa 
ascertained the facts about this from 
Pakistan?

Mr. Speaker: What the Government 
thiiiki about it the Defence Minister 
hat already said. He is putting a
different version now.

Uliri llttn Barna: There are appre-
hfensions in the minds of the people 
that because 50.000 Pakistani
nationals..........

Mr. Speaker; The hon. Member 
put a question to the Minister, and 
the Minister has already answered
what he thinks about it. What might 
bs in the mind of Pakistan irobody 
can tell. .

Shri Hem Barua; I do not want to 
know what was in the mind of Pak;s- 
tan I asked whether this fact has 
been ascertained from the Pakistan
Government or not. My question is 
po.'iitivo. I asked whether this heavy 
concentration of troops by Pakistan 
on the Tripura-East Pakistan border 
ii with a view to preventing the going 
bat:k of Pakistani nationals, 50,000 of 
them who have illegally entered into 
Tripura; if so, whether Government 
liav, ascertained this fact Irom Pak­
istan,

Shri Krishna Menon: No. What is
relevant in this mattor is that there 
WH. :m agreement in regard to this 
being a disputed area. That agree- 
n»ent has been disregarded, and cer­
tain actions have followed. Wh:^t 
thoir motive iji in doing that is very 
dililcult to fathom. We have protest­
ed that, and taken otht r̂ steps. The 
opfiiation and control of the Tripura- 
East Pakistan border has been taken 
over oy the army, entrusted to the 
Army. M  present there is a battalion 
dI A..̂ 5ani Rifles, the Bihar Military 
Police and the Tripura Border Polite 
deployed on this border. There are 
no regular troops yet, but if they are 
required they will be placed at the 
diKpo.<al o f the administration there.

Sbri Hem Bkroa: On a poiht of 
order, Sir. Ths Minister has been

advancing one argument only, that 
this particular border is a disputed 
tircja. As far as my knowledge goes., 
iind as far as it was disclosed in thix 
House, the entire Tripura-East 
Pakistan border is not a disputed 
area; only a small part is disputed in 
the Feni River area. Therefore, I find 
a contradiction between what the 
Prime Minister has been telling us so 
long, and what the Defence Minister 
has advanced now.

Mr, Speaker: Now, is he sure that 
?ie has made out a point of order?

Shri Hem Barua; Yes, Sir, '

Mr, Speaker: What is the point of
order? I ann very sorry. I have 
pointed this out to the hon Member 
that a point of order should be very 
seldom, that without first satisfying 
cnself whether there is really a point 
of order or not, this shelter should 
not bt taken. I have mentioned it to 
the hon. Member specifically, and he 
ju.si persi.sts in that still. ^

Shri Hem Baraa: My submiiston
is that when there is a contradiction
hc.'iween two statt-ments..........

Mr. Speaker: There ix no point of 
order. Tnat is about rule.-; and re“ u- 
laiions, statutory things, on whitrii I 
am called upon to give my decision

Shri Hem Barua: Then, how ..;hould 
I .seek a clarification?

Mr. Spciker: Order, order. 
y

International Indian Ocean 
Ezpendition 

+
f  Shri Ratriuiath Singh;

*3T0. \ Shri D. C. Sharma:
Slirl Ravindra Vartna:

Will the Minister of Scientlfle Re* 
^ciirch and Cultural Affairs be pleased 
tfi

(a) whether it is a that Indian 
Hiips arfr also participsttlng in Indian 
Ocean study being conducted by 
International Indian Oc êan Ebtpedi- 
tion; and
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(b) what facilities are being given 
by the Government of bidia and the 
universities of Kerala, Madras and 
Andtira to the Ejcpedition?

The Minister of Selentiflc R«9earch 
and CnltDral Affiirs (Shri Rmnaynu 
Kjibir): (a) Yes Sir, four vessels arc 
taking part.

(b) The facilities given by the Gov­
ernment ol India are in the fonm nf 
funds, sea going vessels and person­
nel, e<]Uipnient and research scientiEts. 
Tlie Universities o f Kerala, Madras 
and Andhra are sending some of their 
research workers. Of the participat­
ing vessels one belonjfs to the Kerala 
University, who are also providing 
accommodation for the location of a 
centre for collection o f biological 
specimens.

«Ti ^ - i r m T = 5 T f fn

^  f r  E H  ?  T T W R  ifrRr

^  ?

^  5 * ' ^ ^  v fW T  : T in r

#ir Ilf cfr ^ 1 If? i fr m  
? ^ < !r T T 5 !| i  i t n f r i i T K i f t  

t w  TT?im ftrr
%  ^  I

Btgt

i n f t  ^

H.T 7 S

^  x R rif t R R P r  'TOT

I ^  ^  f V n  I

^TtTT ^  ^  W f f r

p :  P r P i T ^  w i T - w T T

WjIZ if I

Shri D. C, Shanna: Since it is an
international project, may I know if 
other universities of India have also 
fccen invited lo take p ^ t H evrn 
though may not bo intorestcd in
this particular form of bioloffy

Sbrl Hmnas^a Kablr: This is not
a question of inviting universities as
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such. This work will be divided 
mainly under 5 heads, meteorology, 
and physical oceanology, marine
biology and fisheries, marine geoloijy 
and geo-physics, chemical oceano­
graphy and radio-activity and related 
subjects and the various service acLi- 
Tities. And, wherever we get suiuble 
experts, we shall invite them.

Shri D. C. Shanna: As this is
dealing with radio-activity also, may 
I know if the Atomic Eiiergy Estab­
lishment has been invited to take 
part in it?

Shri Humaytm Eabir: They are
also co-operating.

Shri Sham L*1 Sar>i: May I hjiow 
who will be in charge of the overall 
study and what part India will play?

Shri Hnmayiui Kahir; So far as
India is conccrned, we have appointed 
a committee o f which the Chairman 
is Dr. Wndia; and we have appointed 
Dr, N. K, Panikkar as the Director in 
charge of these operations and tnc 
work will be co-ordinated. The 
UN1ESCO is taking part and also tht- 
United Nations. And, every country 
will send the reports to the United 
Nations and make available all the 
information to all the participant 
countries.

Eayally on Mineral in Madhya 
Pradesh

'371. Shri Vldy» CharaJi Shnkla; 
Will the Minister of Steel and Ileavv 
Industries be pleased to refer to tiie 
ri'ply jjiven to Starred Question 
No, » 5  on the 23rd May. 1BG2 jnd 
(rtate:

fa) whether consideration of the 
issue regarding payment of royalty to 
Madhya Pradesh Government on 
minerals used by the Bhilai Sttv,̂ I 
Works has been completed;

^b) if 30, the settlement ftrrivcd 0I 
in the matter; and

(c) if reply to part (a) above be 
in the negative, what arc the factors 
delaying the settlement of the issue?




